
CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH 

OA No.303/2001 

Jaipur, this ~lh day of Iv'fay, 2002 

Hon'ble Shri M.P~ Singh, .Mam'ber (A) 
Hon'ble Shri J.K.Kaushik. ~~mber(J) 

1. P ranod KuitBr Kashyap , 
2.- Ramesh Chandra Saini 
3 • Lok Na th Sharma 
All working as Pharmacists, CGHS 
Hotel Radhakrishna Premises. Jaipur API?licants 

(Sbri Suresh Goyal, Advocate) 

Versus 

Union of India, through 

1. Secretary 
Ministry of Health. & Family t;~elfare 
Nirman Bhavan. Ne~J-·Delhi 

' 
2. Additional Director 

central Gov.t. Health Scheme 
Hotel Radhakrishna. Jaipur 

(Sinr! ·Bhanwar Bagri, Advocate) 

ORDER 
Shri ~i.P • Singh, Member( A) 

•• Respondents 

Heard the learned counsel for the parties and 

perused the records. The admitted position is that 
~ ~ ~h~cu.i:lli" ~ C. C.H S i.--

the applicants, tbree·in number, were charge-sheeted 
('\ 

vide :v..eno dated 3.1;11989 under Rule 14 of CCS(CCA) 

Rules, 1965~inasmuch as during the period January, 

1986 to June. 1988 they committed grqve misconduct 

and lack of devotion to duty by all~wing the pil-

£erage of medicines and other stores from the HSD 

which was under their charge and custody and thus 

they contravened Rule ·3 of the ccs (Conduct) Rules. 

1964. Thereafter, respondents have appointed as many 

as. four Inqui.ry Gfficers vide orders dated 18•9.89. 

19.7.91, 9.-10.91 and 15.9.92 but there t-Jas absolutely 

no pxogress in regard to conducting the enquiries 

into the charges levelled against the a?plicants. 
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To top it al],., respondents have issued another order 

order on· 3.9-.'1996 in which it has been stated that 

a suitable inquiry officer will be apfOinted soon 

and the Presenting 0 fficer would also be replaced 

by a suitable substitute'!; Thereafter. there was no 

piOgress again in conducting the inquiry. 

2. Res,POndents have filed their short reply on 

12~·2. 2002:. inter alia raising some preliminary 

objections on flimsy grounds. stating that in case 

this Tribunal instead of giving directions to complete 

the departmental enquiry within a stipulated tin~ 

period inclined to quash the charge-sheet on the 

ground of de,lay and laches on the _part of respondents, 

liberty may be granted to them to file exhaustive 

detailed reply pointing out the instances of delay 

attributed to theapplicants. We are afraid we 

cannot grant such a liberty at this stage. particularly 

when more than 13 years have elapsed after the charge-

memo was issued on 3•1.89. 

3. In the circumstances, we dispose of the present 

OA in the following terms. 

4. Respondents are directed to complete the enquiry 

proceedings and take a decision accordingly in respect 

of the applicants within a period of three nonths from 

today, failing which the charge-memo dated 3.1.1989 

shall be treated as quashed and set aside. There 

shall be no order as to costs. 

/gtv/ 

S?~,C~J~ 
(J.K. I<aushik) 

1-tembe r ( J) 

~~ 
( 1'1.P. Si~gh) 
Meiribe r(A) 


